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EDELWEISS ASSET RECONSTRUCTION CO. LTD. —

CIN - U7100MH2007PLC174759 Gk Edelweiss

\__# ASSET RECONSTRUCTION

Edelweiss House, Off C.S.T Road, Kalina, Mumbai - 400 098

CORRIGENDUM
This is with reference to the Public Notice dated December 23, 2025, published by Edelweiss

Asset Reconstruction Company Limited (acting in its capacity as Trustee of EARC Trust SC —
453) for E-auction sale of the immovable Asset situated at Sector 10, Rohini, New Delhi as more
particularly described in the E-Auction Notice. The E-auction was supposed to be held on
January 15,2026. Please take note that the E-Auction of the secured asset is now re-scheduled to
January 22,2026.

In view of the above, please take note of the revised timelines:

Last Date of Submission of Bid | January 21,2026 (Wednesday), before 5:00 PM

Date of Auction January 22, 2026 (Thursday) at 12:00 noon to 1:00 PM with
unlimited extensions of 5 minutes each

Revised terms and conditions of the sale are provided on EARC’s website link i.e.
https://www.edelweissarc.in/PropertySale.

For any further clarifications regarding the sale, please contact Ankita Goel on +91 98885 66854
and through e-mail on rishabh.jhabak@edelweissarc.in and Ankita.goel@edelweissarc.in.

Save and except what is stated herein above, rest of the contents in the said E-Auction Sale

Notice dated December 23, 2025, shall remain same, unaltered, intact and unchanged for all

Sd/-

Authorised Officer

Edelweiss Asset Reconstruction Company Limited

(acting in its capacity as Trustee of EARC Trust SC — 453)

purposes whatsoever.

Date: January 14, 2026
Place: Mumbai

IN THE DEBTS RECOVERY TRIBUNAL NO.2
MTNL Bhavan, 3rd Floor Strand Road, Appollo Bandar,
Colaba Market, Colaba, Mumbai 400 005.

EXH.15
ORIGINAL APPLICATION NO. 742 OF 2023
SUMMONS
Union Bank Of India Applicants
V/S.
Max Acrena Mangement Systems Pvt. Ltd. & Ors. Defendants

Whereas O.A. No. 742/2023 was listed before Hon'ble Presiding Officer on

23.10.2023.

Whereas this Hon'ble Tribunal is pleased to issue summons/Notice on

the said application under Section 19(4) of the Act, (OA) filed against you

for recovery of debts of Rs.27,09,791.43 (application along with copies of
documents etc. annexed).

Whereas the service of summons could not be affected in ordinary manner

and whereas the Application for Substituted service has been allowed by this

Hon'ble Tribunal.

In accordance with Sub-Section (4) of Section 19 of the Act you the Defendant

are directed as under:-

(i) To Show cause within 30 (thirty) days of the service of summons as to why
relief prayed for should not be granted;

(ii) To Disclose particulars of properties or assets other than properties and
asset specified by the applicant under Serial Number 3A of the Original
Application;

(iii) You are restrained from dealing with or disposing if secured assets of
such other assets and properties disclosed under Serial Number 3A of the
Original Application, pending hearing and disposal of the application for
attachment of the properties.

(iv) You shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security
interest is created and/or other Asset and properties specified or disclosed
under Serial Number 3A of the original application without the prior
approval of the Tribunal.

(v) You shall be liable to account for the sale proceeds realised by sale of
secured asset or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
bank of financial institutions holding security interest over such assets.

You are also directed to file written statement with a copy thereof furnished
to the applicant and to appear before DRT-II on 21/04/2026 at 11:00 a.m.
failing which the application shall be heard and decided in absence.

Given under my handand the seal of this Tribunal on this 17th day of Dec,

2025.
© ..

Registrar
DRT-Il, Mumbai
Ms. Disha Saluja... Def No 3, J-8/95, Rajouri Garden, New Delhi 110027.

IN THE DEBTS RECOVERY TRIBUNAL NO.2
MTNL Bhavan, 3rd Floor Strand Road, Appollo Bandar,
Colaba Market, Colaba, Mumbai - 400 005.
ORIGINAL APPLICATION NO. 738 OF 2023

SUMMONS

EXH. 15

Union Bank Of India
V/S.

Boon Management Consultants Pvt. Ltd. & Ors. ... Defendants

Whereas O.A. No. 738/2023 was listed before Hon'ble Presiding Officer on

23.10.2023.

Whereas this Hon'ble Tribunal is pleased to issue summons/Notice on

the said application under Section 19(4) of the Act, (OA) filed against you

for recovery of debts of Rs.21,60,190.80 (application along with copies of
documents etc. annexed).

Whereas the service of summons could not be affected in ordinary manner

and whereas the Applicant for Substituted service has been allowed by this

Hon'ble Tribunal.

In accordance with Sub-Section (4) of Section 19 of the Act you the

defendants are directed as under:-

(i) To Show cause within 30 (thirty) days of the service of summons as to why
relief prayed for should not be granted;

(ii) To Disclose particulars of properties or assets other than properties and
asset specified by the applicant under Serial Number 3A of the Original
Application;

(iii) You are restrained from dealing with or disposing if secured assets of
such other assets and properties disclosed under Serial Number 3A of the
Original Application, pending hearing and disposal of the application for
attachment of the properties.

(iv) You shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security
interest is created and/or other Asset and properties specified or disclosed
under Serial Number 3A of the original application without the prior
approval of the Tribunal.

(v) You shall be liable to account for the sale proceeds realised by sale of
secured asset or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
bank of financial institutions holding security interest over such assets.

You are also directed to file written statement with a copy thereof furnished to

the applicant and to appear before DRT-1l on 21/04/2026 at 11:00 a.m. failing

which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this 17th day of Dec.

Registrar

2025 a
DRT-Il, Mumbai

Ms. Disha Saluja... Def No 3, J-8/95, Rajouri Garden, New Delhi 110027.

... Applicants

Sd/-

further proceedings.
5. In addition to the sum aforesaid, you will also be liable to pay:

certificate /execution proceedings .

warrants and other processes and all other proceedings taken for recovering the amount due.
Given under my hand and the seal of the tribunal,, on this date : 06/01/2026

FORM NO.14
[See Regulation 33(2)]
BY ALL PERMISSABLE MODES
OFFICE OF THE RECOVERY OFFICER - I/ll

DEBTS RECOVERY TRIBUNAL DELHI(DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 T0 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT ,1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961

RC/326/2023 06-01-2026
STATE BANK OF INDIA Versus AMIT SHARMA AND ANR.
To
(CD1) AMIT SHARMA S/O DEVENDRA KUMAR SHARMA, R/O NAYA MAKAN,
AMEHRA, ADIPUR, MEERUT,UP - 250001 ALSO AT: CH CHARAN SINGH SMARAK.
JANTAINTER COLLEGE PATLA. GHAZIABAD 201204
(CD2) M/S IDEA BUILDERS PVT. LTD. HAVING IST REGD. OFFICE AT: C-294,

1ST FLOOR.VIVEKVIHARDELHI 110095 ALSOAT: HAVING ITS CORP. OFFICE

PUBLIC NOTICE
[Under Section 102 of the Insolvency & Bankruptcy Code, 2016 ("IBC™)]
FOR THE ATTENTION OF THE CREDITORS OF
MS. PROMILA GUPTA

DETAILS OF PERSONAL GURANTOR

{. |Mame of Personal Guarantos Mz, Promila Gupla (Personal Guarantor of
asalellite Cables Private Limited)

A0 .58, Birch Couwrt, Nirvana Sector50,
Gurganon, Haryana -122018

2, Address of Persanal Guaranior

3 insolvency process commancament | 18.12.2025 (erder received by the RF on
date i respect of personal guaranbor J06.01 2026
under [BC, 2016

4, Lasi date of submizsion of claims 04 02 2026

DETAILS OF RESOLUTION PROFESSIONAL

> Marma and registration number of Al Bumar kansal

insolvency professipnal acting as IBEI Reg. Mo.-

rasaiution professional ABBLIPA-D011P-POD0352016-2017 10088

AT: C-10, RAMANPRASTHA.GHAZIABAD (UP)-201011

by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI (DRT 1) in an amount o
Rs 2909393.24 along with pendentellite and future interest @ 8.85% w.e.f 05/03/2018 til
realization and cost of Rs.23,000.00 has become due against you ( Jointly and severally / Fully
limited).

which the recovery shall be made in accordance with the Recover of Debts Due to Banks and
Financial Institutions Act. 1993 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours assets on on or before
the next date of hearing.

4. You are hereby ordered to appear before the undersigned on 21/01/2026 at 10:30 a.m. for,

(a) Such interests as is payable for the period commencing immediately after this notice of the|
(b) All costs, charges and expenses incurred in respect of the service of this notice and
RAVNDER KUMAR TOMAR

T Recovery Officer-I
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)

1. This is to notify that as per the Recovery Certificate issued in pursuance of orders passed1
I

2. You are hereby directed to pay the above sum within 15 days of the receipts of the notice, failingl

& Adress and Emall 1D of the resolution | Unit No. 439, Tower-B, Spazedpe, Sohna

professional as registerad with board | Road, Sector-47, Gurugram - 122018
[Haryana)

. Email: advatulkansaliDgmail.com

Addrass and E-rnai 10 to be usad tor [Unit No. 112, 151 Floor, Tower A, Spazadge

cormespondence with the resolution  |Commercial Tower, Sector-47, Sohna

professinnal Road, Gurugram, Haryana-122018
Email:pgsaieliecablesmgmail.com

Submission ol false or misleading claims shall attract panalties in accardance with tha

=]

st

Notce §s hereby given that the Hon'ble Natonal Gompany Law Tribounal, New Delii, Gourt-Ii in 18-
2TRIND) 2024 Undar Section 9501} of the Inssivency and Bankrupicy filled by Bank of Baroda
urdler seclion 8514 of 1BC. 2016, has initsaled Parsonal Insofsancy Resolulion Procass for Ms
Pramila Gupta w's 100 ¢f 1BC, 2016 vide order dated 18,72 2025 (récelved by theé RP on
0601, 2026), Accordirgly, the creditors of Ms. Promila Gupta aee hersby Invited to-submit their
¢laims with procd in prescribed From B onoor babara 04.02 2026, i the Respludion Professipnal 2
e e rnntioned 28 B No. 7 abowe.

Thie credifes may subimd redister delails of Ther claims through electrankc means, or by hand or by
reqistered posk.
Date: 14.00. 2026
Place: Gurugram

Atul Kpmar Kansal
Resalution Professional

Req. off.; 410-412,1812, 4th Flaor, W.EA, Arya samaj 2 col Finance
Hoad, Karol Bagh, New Delhi-110005, L O ' Limited

Corp off.: 716-717, 7th Floos, Tower B, World Trade Tower, -

Sector 16, Naida, 201301, U.R, Ph.: 401 120 4290650/5253/54/55, Email: infofcsHinance.m
| egaliicstinance i, Web_ wewcsHinance.in, CIN: L7439001L1992PLCOS 462

SYMBOLIC POSSESSION NOTICE FOR IMMOVEABLE PROPERTY
[{Appendix IV) Rule 8{1)]

Whereas The undersigned being the authorized officer of the GSL FINANGE LTD.
(hereinafter referred as Company). ender the Secuntization and Reconstruction of
Financial Assats and Enforcement of Security Interest Act, 2002 and in exercise oi
powers confarred under saction 13(12) reag with rule 3 of the Security Intarest
(Enforcament) Rules, 2002 |ssued a demand notice to the Borrower/Co-
Borrowear/Guarantar mentioned: herein below to repay the amoont mentioned in the
notica within 60 davs from the date of receipt of the said notice

The Barrower/Co-Borrower/Guarantors hawing failed to repay the demanded amount,
accordingly notice is kereby given tothe Borrower/Go-Borrower/Guarantors and the
public in genaral that the undersignad on bekall of company has taken symbolic
possession of the property described herein below in exercise of powers conferred an
him undear section 13(4) ofthe said act read with rule (1) ofthe said rules.

The Borrower(s)/Co-Borrower(s)/Guarantor(s) in parficular and the public in general
ig hereby cautioned mof to deal with the below mentioned proparty and any dezlings
with the said property will be subject 1o the first charge of the Company for tha amount
a5 mentioned herain below with future interest thereon.

FORM A
PUBLIC ANNOUNCEMENT Name of Borrower/Co-Borrower/ Demand Notice dated 5“:::u1!¢
[Regutalion 14 of the Insolvency and Bankruplcy Board of India [Voluntary Guarantor/Loan no, & Amount {in Rs.) Fa:msI:m
Liguidation Process) Regulations, 2017] :
FOR THE ATTENTION OF THE STAKEHOLDERS OF CAN-SHE- A ARUIET M, 90 Hl.ehes 8
SUNPOWER SOLAR INDIA PRIVATE LIMITED SHmOWESOENILY EsoRlmr WAy | ik Wb rliees e
i Co-Barrower 1:Ajay, Lakhg Eighty-Ning Thousand
i 1 |NAME OF CORPORATE PERSON | Sunpower Salar India Private Limited Co-Borrower 2: Aarti Saroj Four Hundred and Five Only) | 18.12.2025
Address AL Jhutiva Mohalla Village | As On 0810/2025 plus future
IE Eg;%g;ﬂg%ﬁ%gﬁ”m GF 07/092011 Baroii Barauli {149}, Faridabad, interest, penal interest, costs
B it o Harvana 121102 and chargas
|3 | AUTHORITY UNDER WHICH
CORPORATE FERSOMN |5 ROC = Dehi All that piece and parcel of Immaovable Plot Area Measurning 200 5q Yards. Comprissd in
| INCORPORATED! REGISTERED Khewat'khata Mo 1054/1068 Mustkil No 92 Kila No. 16(8-0) Mustkil No.93 Kila No.11/4
| [1-17) 2I¥2({5-10) Kitta 3 Rakba 15 Kanal 7 Marla share 20009286 That iz Rakba 200 50
g et el ¥ards. Waka Moja Badlll Tefisl and District Palwal Haryana- 121102, Along With 100%
CORPORATE PERSON U40300DL2011PTC224702 Undivided, Indivisible, and Impartible Ownership Rights/share in The Said Plot of Land,
Togethar With All Rights, Easements, Privileges, Appurtenancas Whatsoaves
! 5 | ADDRESS OF THE REGISTERED |Registered Address: Belonging to or Enjoyved Therewith or Appurienant Thereof, With Fixtures, Fittings
OFFICE AND PRINCIPAL Leval - 2, Elegance Tower, Electrical & Sanitary Fitlings And Necessary Amenities. Boundaries And Dimensions
OFFICE OF CORPORATE Old Mathura Road, Jasola, South Delhi Of The Property Are As Under: - As Per Titile Documents: North- Other's Proparty,
i PERSON _r"ﬂ"'" DE'"“_' Db, !ﬁd'a' 110025 South- Road 15 FL Wide, Easl- Property of Gin Raj Sharma, Wesl- Property of Suresh
& | LIQUIDATION COMMENCEMENT | vovine aharma. As Per Acfualftechnical Valuation Report: North- Other's Property, South-
| | DATE OF CORPORATE PERSON | 20112026 Road 15 F. Wide, East- Property of Gin Raj Sharma, West- Property of Suresh Sharma.
7 | MAME, ADDRESS. EMAIL Ajay Rajndra Abad Date: 13.01.2026 §d/- Authorized Dificer,

ADDRESS, TELEPHONE Addrass: 3r Mo 61014 Tt Floar.

THE REGISTRATION NUMBER | CTToo o C-704, Ventage C.
0OF THE LICUIDATOR Opp. Bavdhan Police Station,

Bavdhan Khurd, Pune — 411021,

Email: ipajayabad@outiook.com
Telephone no.: +81 BEBD0GS1TE
Registration Mo:

[BRIIPA-O0Y PP 228 202 -20221 37T

' 4 | LAST DATE FOR SUBMISSION

OF CLAIMS 11022026

o

Notice is hersby given that Sunpower Solar India Private Limited has
commenced voluntary iguidation on 12th January 2026

The stakehoiders of Sunpower Solar India Private Limited are hereby
called upon to submit proof of their claims. on or before 11th February 2026,
lothe liquidator at the address menbionad againstitem 7.

The financial creditors shall submit their proof of claims by electronic means
anly. Al other stakehalders may submit the praof of claims in persan, by post
or by electronic means.

Submission of false or misleading proof of claim shall attract penalties,

Date : 14 /01 /2026

Place: Pune Ajay Abad

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Place: Faridabad (Haryana) CSL Finance Lid.

# HERO HOUSING FINANCE LIMITED

Regd. Office: 09, Community Candre, Basant Lok, Vasant Vihar, New Delhi- 110057,

RULES, 2002]

HOTICE FOR SALE OF IMMOVABLE PROPERTY MORTEAGED WITH HERD HOUSING FINANCE
LIMITEDY SECURED CREDTOR) UNDER THE SECURITISATION AND RECOHNSTRULCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002,

Malica is hareby given 1o the publc inganerg and in particular b tha borowansand guaramions] ar
thear |egal felrs’ napresentafes Thal the balow described mmavabla propartias mortgagadicharged 1o
ther Secured Cradiler. the possession of which has boan taken by the Authorized DHicer of Hero
Housdng Finance Limited {secured creditor]), will be sold on 31-January-2026 (E-Auction Date) on
"AS IEWHERE|S™, "AS 1S WHAT 15" and "WHATEVER THERE |15™ basis for repavery af guistanding
duag from balow menfioned Bomowers, Co- Borowers of Guaranites. The Resars Prica znd the
Earrasi Money Oeposit is menlionsd betow. The EMD zheoud be mede through Demand
CraftRTGEMEFT for parficipating i tha Publio E-Auction- along wilh the Bid Foem which chall
b zubimilfad bo the Authorised Offices ol the Haro Housing Finance Lid On or belore 3-January-
2026 141 5 PM al Branch Office: A-G, Third Floor, Seclor-4, Nolda- 201301,

hmeu=d Branch Office: Office No.A-8, Third Floor, Sector-d, Noida-201301.
PUE [ ' UN] FOR SALE ( DVABLE PROPERTY

Loan Mam= of the Date of Demand Typeol | Ressree | Eamesi
Accaunt Na, Bormower(s)/ Hetics! Possesséon | Price Money
Co-Borrower(s) Bmount &5 on [Under |
Giuearanion s} data Canstructva
Legat HelrlLegal Rep Physical) |
HHFDELHOU | Amit Kumar Garg/ 16072024, Physical | Rz As.
19000006085/ | Sandhna Garg A, 46,656,004/ 17,00,000- | 1,70,000-
HHFDELIPL as on 1201/2026
13000006086

Description of property: "enfire First Floar Without Roof Righls Cf Euill-uj:- Fraparty Bearing Mo. G-
122, Land Area Measuring 130 Sq.ves, Out OF Khasra Mo.349 Min, Fitted Wamn Electric & Waser Matars
Shuzted in The Areq OF Viliage Mamaorpur, Dedhi Alangwith Jaal & Staircase Are Common From
Ground Floor Ta Stgir Abadi Knawn As G-block, Punjabl Colony, Narala; Dedhi-110040,

Wikhin The Limits O Med & Townshlp Mareia, Defhi-110040, Bounded By: East: Propary of Smt

Shanli Devi, Wast: Proparty of Sh. Devindar, Morth; Arya Samaj Mandr. Sauth; Staircase and Hasla
HHFLAXHOU | RAV] EURIAR 05022025, Physical | Rs. Rs.

Z3000042626, As. 3213144 18, 80,000~ | 1,90, 000
HHFLAXIPL a5 on 13707 /2028

23000043423

Descriplian of propery: Fial Mo, 34, Second Floce, Livs From Froad Sice Main Rood Weh Roc!, Hig
Hewving Area Measuning 700 So. Ft L6503 5g. Mirs, B- Black, Plat Noc-b- 168 And Khass Mo, 216, B-
167, Rhasra Mo, 232, Hall Vihar Sehkar Avas Samitl Lid, Village- Sadullabad, Tehsil- Lonl, Disfrict

PUBLIC NOTICE
[Under Section 102 of the Insolvency & Bankruptcy Code, 2016 (“IBC"))

FOR THE ATTENTION OF THE CREDITORS OF
MR. VIKAS GOEL

DETAILS OF PERSONAL GURANTOR
1. |Name of Parsonal Guaranior Mr. Vikas Goel (Personal Guarantor of
Satellite Cables Privale Limited)

RO 58, Birch Gaurt Nirvana Sectos50,
Gurgaon Haryana-122013

2. |Address of Personal Guarantor

3. |Inzolvency process commencemeni (18.12.2025 (order received by the RP on

date in raspact of personal guarantor (06.01.2026)
undar IBC, 2016
4. |Last date of sutenission of claims (04022026

DETAILS OF RESOLUTION PROFESSIONAL

0. |Name and registration number of Aful Kumar Kansal
irsalvancy professional acting as |BBE Reg. Ko,
resolution professional [EBEIPA-001 IP-POD0AS/20T6-200 7/ 10088 |

B, |Adress and Email ID of the résolution [Unit Mo, 439, Tower-B, Spazedoe, Sohna
professional &5 registerad with board [Road, Seclor-47, Burbgram — 122013
(Haryana)

Email: advatulkansale@gmad.com

Y. |Address and E-mail 1T fo be used for
torrgsponmdanca with e resalition
professional

Unit No. 112, 15t Fisor, Tower A, Spazedge
Commercial Tower, Sactor-47, Sohna
Road, Guregram, Harvana-122018

Ermai: posatelitecaties@amall cim

Submiszion of falze or misleading claims shall atiract penalties in accordance with the

provigion of the Insolvency & Bankruptcy Coda, 2016 or any other applicable Laws.

Holice is araby given hat 1ha Han'bis Nalicnal Coenpany Law Trbunal, Ne's Dedni, Court-Im 18-
ST0IND Y EN24 - Under Section 95(1) of the Insolvency and Bankrupicy Nlled by Bark of Basoda
under seciion 3501 of IBG, 2016, has initizted Personal Insoévency Resolutan Frocess forMe Vikas
Goel ws 100 af BG, 2076 vide order dated 18122025 (received by the AP on 06,071, 2086)
Apcordmoty, e crsdibars af M Vigas Gosl ane hesshy insbsd 1o submd thelr ciaims wilh peact in
prescobied From B on or betors 04.02.20256, to the Resolution Professional at the address
migngioned at 5 No, 7 above,

Tha craditars may submi register details of ther ¢laims through electronic means,; ar by hand or by
registerad past.
Date: 14.00. 2026
Place; Guragram

Alul Kimar Kansal
Aesolution Professional

PUBLIC NOTICE
[Under Section 102 of the Insolvency & Bankruptcy Code, 2016 {"1BC™)]

FOR THE ATTENTION OF THE CREDITORS OF
MR. VIBHOR GUPTA

DETAILS OF PERSONAL GURANTOR

1. [Mame of Personal Guaraniar 'Mr. Vibhor Gupta (Personal Guarantor of
|Satellite Cables Private Limited)

TATA CAPITAL HOUSING FINANCE LIMITED|

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
Marg, Lower Parel, Mumbai-400013, CIN No. L65990MH1991PLC060670

P

TATA

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(As per Appendix IV read with Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notices as mentioned below calling upon the Borrowers to repay
the amount mentioned in the notice within 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under
section 13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penal interest, charges, costs etc. from date mentioned
below.

The borrower’s attention is invited to provisions of sub- section (8) of Section 13 of
the Act, inrespect of time available, to redeem the secured assets.

Loan Name of Obligor(s) Amount Possession
Account ILegal Heir(s)/ & Date of Date
No. Legal Representative(s) Demand Notice
TCHHF09 | Mr Wasim Raja Rs. 17,55,097/- (Rupees Seventeen | 08.01.2026

76000100 | (Borrower), and
315453 | Mrs. Rubu Naaz
| (Co-Borrower)

Lakh Fifty Five Thousand Ninety
Seven Only) outstanding as on
06.10.2025

Description Of Secured Assets/immovable Properties:- All piece & parcels of Plot
bearing Nigam House No. 5/85 (Old Nagar Nigam House No. 5/69) area admeasuring
69.84 sq. yards (58.40 sq. meters) situated at Gali No. 13, Shahjamal, Pargana & Tehsil
Koil, District Aligarh, with all common amenities under sale deed. East: Road., West:
House/Plot of Kallu Khan. North: House/Plotof Basheer., South: House/Plot of Haseen

TCHHFOQ9 | Mr. Prem Veer Verma S/o Rs. 8,30,686/- 08-01-2026
76000100 | Mr. Om Prakash (As Borrower) (Rupees Eight Lakh
278807 | & Mrs. Shakuntala Devi W/o Thirty Thousand Six
Mr. Om Prakash, Mr. Om Prakash | Hundred Eighty Six
S/o Mr. Lala Ram, Mr. Kapil S/o  |Only) as on 06/10/2025
Mr. Om Prakash (As Co-Borrower)

Description Of Secured Assets/immovable Properties:- All Piece & Parcels of Plot of
area admeasuring 48 Sq Yards, part of Khasra No. 466 MIN Situated at Kasba Koil, Near
Nagla Kunjalpur, Pargana & Tehsil Koil, District Aligarh, Uttar Pradesh with all
common amenities under sale deed. Boundaries: East: Land of Bhagwan Das, West:
Road, North: Land of Seller, South: Land of Bhagwan Das

DATE :- 14-01-2026 Sd/- AUTHORISED OFFICER,
PLACE:- ALIGARH (UTTAR PRADESH)  FOR TATA CAPITAL HOUSING FINANCE LIMITED

[Fy0) 58, Birch Court, Nirvana Seciorad,
\Gurgaon, Haryana - 122016

2. |Address of Personal Guarantor

3. [Insolvency process commencement [18.12.2025 (order received by the RP on

date in respect of personal QIZIE 01.2026)
guarantor undes IBG, 2016
4. |Lasi date of submission of claims |04.02.2026

DETAILS OF RESOLUTION PROFESSIONAL

b, |Marme and ragistration number of Al Kgmar Kansal

insolvency professional acfing as | IBBI Reg. Ko -

resalution prolessional | IBBVIPA-001/IP-POOG3ES 201 6-2017 10088

B. [Adress and Email 10 of the Linit No. 439, Tower-B, Spadedgs, Sohna
resolution professional as registered | Eoad, Secior-47, Gurugram -
with board {1220718({Haryana)

Ernail; advatusansal@gmad.com

7. |Address and E-mail 1D 1o be usead
for correspondance with the
resofition professional

{Linit N, 112, 151 Floor, Tower A, Spazedgs
{Commercial Tower, Secior-47, Sohna
|Road, Gurugram, Haryana-122013

:E|'|'|:=I|I. pasatallitecathesacegmall com

Sobmizzion of false or mizleading claims shall atiract penalfies in accordance with thi
provision of th Insolvency & Bankruptey Lode, 2006 4 any olher apphcable Laws,

Watica is hereby giwan thatthe Hon'blp Mationa! Company Law Trinumal, New Dalhi, Court-19in @3-
SHOND) 2024 Under Secticn 3501} of the Insoheency and Bansruplcy Tilled by Bank of Banoda
unifer zaction ©5{1) of 8L, 2016, has indiated Persanal Insolvency Rezaldion Process dor
Vibhor Gupta uw's 100 of IBC, 2016 vide order dated 18122025 {received by the BF on
{601 026, Accordingly, the cradiors of M. Vibhar Guspts ase harahy invifad b submil thair chasms
with prood in prescsibed Fram B an or before 0402 2026, 1o the Resolution Professional at the
acdress mentionsd al 5 Mo, 7 abawe.

Thecredaoes NJ.}'ELIDFI'IH-'-“'EﬂiEr.EfﬂEL';'EE of their clams through l2ctnomnsc IT-&HI"-Eh.ﬂl'{I';'I"Jﬂﬂ or by
ragistarad pos.
Dabe: 14.01.2026
Place: Gurdgram

Atul Kumar Kansal
Resolition Pralassional

HINDUJA HOUSING FINANCE LIMITED
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.
Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,

HEILPG | 3R MG E Ghaziabad, 201019 Email: auction@hindujahousingfinance.com

ALM - Arun Mohan Sharma ¢ CLM - Kashish Bhatia - Mob. No. 9999371936

SYMBOLIC POSSESSION NOTICE
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED

Manjushree Technopack Limited

Corporate Identity Number (CIN); UBT120HR198TPLC138149
Ragisterad Office:Plod No 486, Seclor B, IMT Manasar, IMT Manesar, Gurgaon
Man=sar, Haryana, India, 122062 Telephone: 0804343 6200

Ermall: investorrelaticns@manjushreeindia.com
Wabsita: wew manjushregindia. com
POsSTAL BALLOT NMOTICE

bembears are hereby mformed that pursuant o the provisions of Section 110 and Sechion
108 and olher applicable provesions, il any, al the Companies Ad, 2013 ["the Act”) read
with Rule 20 and 22 of the Compames {Management and Administration ) Rules, 2014,
as amdéndod from Hme fo time, ("the Rulas™), Génaral Circular Mos, 1472020 daled
April 8, 2020, 17/3020 dated Apnd 13, 2020, 202020 dated May 5, 2020, 222020 dated
June 16, 2020, 3372020 datod Seplamber 28, 2020, 35/2020 daled December 31, 2020,
102021 dated June 23, 2021, 2002021 dated Decamber 8, 2021, 32022 dated May 5,
2022, 1112022 dated December 28, 2022, and 2023 dabed September 25, 2083, ssued
by the Ministry of Corporate Affairs, Govermment of India (the "MCA Circutars”},
sSecretanal Slandard on Generad Meetings issood by B Instibute of Company Seorelanes
of India, and any other apphcabls laws, nies and regulations (including any statutory
mmicdifications) or re-enactmentis) thareod, for the tirme Being in foerce ], He approval o
the mambers of Manjushree Technopack Limited {"the Company®) iz acught for the
folowing resolubons by way of remole e-voling ("e-voling™) process

ltem No.

¥

1. To approve (ha reclassification of Authorsed
Share Cap#al and conseguant alteration of
Memesandum of AsseciElon

2 To approve the change of the name of the Comparny
and to aller the Memorandum of Assocation
("WMOA") of the company consequent 1o the

name change

3. To approve lhe alteration of the Ariclas of
Association *A0A") of the Company conseguent
bes 1R i Chdnge

4. To lzaws, offer and allot 00001 % |, Cumalative
Mon-Parlicipative, Non-Coavertible, Redeemable
Preferancs shares an private placement basis

Pursuant o the MCA Circulars, the Company has completed the dispatch of elactronic
coples of the postal ballot notlee akang with the explanatory statement on 14th January
2026 through electronic mode o all the mambers of the Company whosa namas
appeared inthe Register of Members/List of Beneficial Ownars maintained with tha
Company/Depositony participantis) respecively as.on Friday, 9th January 2026
{"Cut-off date™] and whosa e-mail IDs are registerad with the ComparnyDeposibary
participant|s).

The postal ballof nolice
(edew_manushresindia com)

In compliance with the MCA circulars, Members can vole only through e-voling
procass. The voting rights shall be reckoned on the paid-up value of equity shares
ragisbered in the namae of the Membaens) ason the Cul-off date, Any persan wha 15 nol
a mambear on the Cut-off date should treat this Postal Ballet Motice for infarmation
prpases anly

Tha e-voting facility will be available during the following perod onby

Daé_::ripljnn of Resolution Type of Resolution

Ordinary Resoéution

Special Resalution

Special Resalution

Special Resalutian

is available on the Company's. websile

Dy, Date and Time of commancemantof | Friday, 160 Janusey 2026 al 9000020m,

e-woting penod {I15T)
Diay, Date and Time of conclusion of Saturday. 14th February 2026 al 5:00
e-vating panod pom. (IST)

Cut-off Date Friday, Gth Januany 2026

The g-voting faciiby will be dissbled by Kiin Technologies Limited immediatety aftsr
.00 pom, (IST hon Saturday, 14th February 2026

fn this regard, Members who have not registered/updated their email addresses are
requested fo register/update thelr email addresses with their respective Depository
Paricipants ("DP"), if any_ or with iha Company's Ragistrar and Share Transler
Agent Kiin Technaolegies Limited ("RTA™) at "simaard. risi@kfintech.com®, to recsive
coples of the Postal Ballot Notices In electronic mode, Members may follow the
process detasied balow for registration/updating of e-mail 10

Type of holder | Procass to be followed

Sr Borrower/ 13(2) Notice Date/ Date/ Time Ghaziabad, Utar Pradesh -201102. Plot Bounded by: East: Fl‘:'ﬂE:r's progerly’ 5F -2, Wasl: 30 mir under Securitization and Reconstfuction of Financial Assets and Enfprcement of Security Interest Act,
N ' Loan No. Co-Borrower/ Outstanding Due & Type of wice road’ Entry, Narth: Piot No, B- 165, South: 44 Mir wadernag’ 5F-3 2002 (No. 3 0f 2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of the
0. Guarantor/ Mortgagor (in Rs.) as on Possession HHFNOIHOU | SHAB ANA KHATUN 04,2025, Physical I Rs Rs. Secupty Interegt (Enforcement) Rules, 2002 |ssged a demand notice was issued on .the dates
1 22000029404 Rs. 17.41.023- 580,000 | 98.000- mentioned against each account and stated hereinafter calling upon the borrower (hereinafter the
1 . 30.10.2025 Date: a& on 120012006 ’ borrower and guarantors are collectively referred to as the "the Borrowers") to repay the amount within
1) Mr. Dhrambir Rs.20,82,478/- 10.01.2026 [orep———rr— AT ST T —— Fll:-:er ——— 60 days from the date of receipt of said notice. The borrowers having failed to repay the amount, notice is
(Applicant), (Rupees Twenty Lakh Time: No. RZ. EE‘EE-E?'“MF:H?I-& 28 ﬂl?-asur-'ld 2817 Sa. Mir Carved.Oul OF ?{hmgh::u. £ Sllmwﬁ hereby given to the borrower and the public in general that the undersigned has taken possession of the
45289430000881 Eighty Two Thousand Tughlakabad Extension, New Delhi- 11&[}19 {struchure 5/G+UG:3) Baunded By: North: Propert property described herein below in exercise of powers conferred on him under sub-setion 4 of section 13
2) Mrs. Suman 05:03 P.M. . b il 10 st Epeaan e P b of Act read with rule 8 of the Security Interest Enf t Rules, 2002 on this the dates mentioned
Four Hundred and _ No. 20804 Road 20 L., South: Gai 10 7., East: Other proparty, West: Frona Linit Roag 20 F of Act read with rule 8 of the Security Interest Enforcement Rules, on this the dates mentione
(Co-Applicant) Seventy Eight Only) Symbolic _ : - against each account. The borrower/ guarantor in particular and the public in general is hereby
Possession HHFDELHOU| Mr, Nearaj Kumar 1711062023, Physical | Rs Rs. cautioned not to deal with the property and any dealing with the property will be subject to the charge of
as on 29.10.2025 19000009627 | Singh' Aradhana Rs. 19,924 22! 8,00,000¢ | &0,000:
N Elnuh % 130 :EI!..'{'E ] e the HINDUJA HOUSING FINANCE LIMITED for an mount and future interest at the contractual rate on
Description of Secured Asset: 1 Kitta Plot Area Measuring 448 Sq.yards, Khewat g e - the aforesaid amount together with incidental expenses, costs, charges, etc. thereon.
No.297, Khasra No.126//2/1, situated at Waka Mauja Khandrai, Meenakshi Colony, Essl‘limiﬂﬂ of pro 2 !DFIa? Nﬂ-HG-F-E.r!l-“G- G{Gmmmr. Withaut WIHEHEE EETFIFEHE{EF-& The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
i i istri i i, Constst rp Drawnidining Aoom. Twd Badrooms, Two Todels & Una Rilchen Having fti ilabl h .
M. Dharambir, Wio. M. Sh, Susat Singn. Bounded by: East Hovss of il & | | GReeG s ecunra 00 5 B e deds e Mes St e 16 21 e i | (oo e S S B
' ! P ’ ' . AllEge And Tehsi Loni, Digirct Zlalvsd, LAtar sn=201102, f | = Pl Mg & o0s. / Name of Borrowers emand Notice Date moun
Mukesh, West: Plot of Bittu & Mukesh, North: 21.6 Ft. Rasta, South: 30.4 Ft. Rasta. F-17, Easi: Flat Mo, GF -1 M.LG. end Comman Pezsage, West-Ofher Lard Sauth-FlatNo. G F-3LLG [No. Guarantors & Address Date of Possession | Qutstanding
2 1) Mr. Rajender Slngh, I 25.09.2025 Tarms and condition: 1. DL/DEL/DLH|/A000001972, Mr. GAGANDEEP SINGH | 10-10-2025 Rs. 21,14,340/-
Since deceased repre- 0 Date: The E-auetion will take place thiough portal hitps:(Banksauctions.com an M-January-2026€- | | [WALIA, Mrs. JASBER KAUR, WZ 32K SHARDAPURI | 07-01-2026 as on
sented by it's Legal Rs.1,44,183- | 10,01.2026 | | Auction Date)After 11:00 AM onwards with limited extension of 10 minutes sach, RAMESHNAGAR DELHI-110015 SYMBOLIC | 09-10-2025 plus
32069630000123 | Heir Mr. Anil, S (Rupees One Lakh : - - - Interes theréon
De?:lt:asg d ::1;1 M(:.S Fortv Four Thousand Time: LE:;%ﬂiﬂg;nﬂiﬁruﬁﬁr:;ﬁém;;&miﬂﬂgEg'ﬁﬁﬁEf!ﬁ&ﬁ'ﬂhgm{I'_-_ri'm Eﬂ-ﬁ? ] Description of the Property: Pvt flat no 103, upper ground floor, with common roof rights, toward the
. y ' 03:22 P.M. The ENID amouni-will be return to the unsuecessiul bidders after conclusion of the E-suction. middle portion, plot no. B-95 & B-95-A, measuring 70 sq yards, i.e 58.53 sq mtrs out of khasra no.22/1,
, WI0. undred Ei : : -B, : - .
Usha, W/o. Deceased | One Hundred Eighty : situated in village Matiala, colony Matiala Extension, Block-B, Uttam Nagar, Delhi-110059
(Applicant), 2) Mr. Anil Symbolic TERMSAND CONDITIONS OF THE E-AUCTION. BOUNDARIES : EAST : Entry Road 20 Ft, WEST : Portion Of Building, NORTH : Other's Property,
(Co-Applicant), 3) Mrs. Three Only) Possession| | LLEAustion s being hekd on *As is where is Basis” & °As is what s Basis' & "whatvar there I SOUTH: Other's Property
Usha (Co-Applicant) | S On 23.09.2025 asis 8 Wihoul rocourss Basis” and will be conducted ‘anline . 12) Bid incremant amaunt | 155N/ INKP/A000001295, Ms. PINKI DEVI, Mr.| _ 14-10-2025 | Rs. 24,15.275-
| shallbe Bs. 15,000 (Rupees Fiflgen Thousand Onlyl, {31 The E-Auchon will be conducied - .
Description of Secured Asset: A House 100 Sq Gaj ie 3 Marle 1/ Part| | iroughMis, G4 india Pyt Lid through Mr, Dharani Rrishna- 9348182222 (Helpline Nofs): Suppor KAUSHAL KISHOR, PLOTNO 84 GF, L 2 ABLOCK|  07-01-2026 as on
- . 2 | oq ba) I Landlsne No. +51 124 4302020/2021/2022/2023/2024, Support Mobile Mos,: +31 7201081424 125 128 MOHAN GARDEN UTTAM NAGAR WEST DELHI-| SYMBOLIC | 14-10-2025 plus
Comprised Khewat No.1128 Khata No.1285 Mustil & Killa Number 63//15/23 (0-3) and E-mail on support@bankeauctions.com fandhrai@clingia.com) at their web portal 110059 interest thereon

situated at Village Akbarpur Barota Tehsil & Dist. Sonipat, Haryana. Owned by
Mrs. Usha, W/o. Rajender Singh. Bounded as: East: Street, West: House of
Ramesh, North: House of Pal, South: House & Pulli.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer,

Date: 14.01.2026 For Jana Small Finance Bank Limited |l

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No. 10/1,11/2
&12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
Samaj Road, Karol Bagh, New Delhi-110005.

https:iibankeauctions cam . [4) There is no encumbrance on the property which is In the
Enowiedpe of Secured Creditors. However, the intending bidders should maks their own
independent pnquires regasding the encumbrancas. ile of property put on auction and clams)
ﬁgllarduesl' affecting the properly, prior to submitling their bids, In this regard, the E-Auction
aovartisement does nol constitube and will ot be deamaed be corslitute sl commilment o any
reprasentation of Hero Howsing Finance Limided. |5} The Authorized Officer | Secured Creditar
shall not ba msponsible in any wag for any third-party claimsl rights! dues, The sale shall be
subject io rules! conditions! presc under tha Sacuritization and Recanstniction of Financial
Agzats and Enforcemant of Security Interest Act, 2002, The other termis and conditions of the
E-Auction are published in the following websits; waraherchousingfinance.com. (6) For
ro detalls and visit ta prnﬁerl% contact o Mr. Ershad Ali | ershad.ali@herahfl.coml
0227041 58802270415 and Shekhar Singh'ST1522275 shekharsinghi@ikerahflcom, {7 The
praspective bldders can Inspect the property en 23-January-2026 between 11,00 A8 to 200 P.M
wilh prior appoiniment,

The abowve-mentioned BorrowerMorigagor'guarantors are hereby noticed to pay the sum as
mindioned in Demand Motice under saction 1% wilh a5 on daba inferes! and expanses belore the
dete of Auction falling which the property shall be auctioned and balance dues, if any, will be
retovened with interasi and cost from you,

For detailed berms and conditions of the sale, please refer 1o the Bnk provided In
hitps://uat.herohomefinance.in/hero_housing/other-notice

on Hero Housing Finance Limiled (Secured Creditor's) websile Le www.herohousingfinance.com
FOR HERQ HOUSING FINANCE LIMITED
AUTHORISED OFFICER

Mr. Shekhar Singh, Mob-3711522275
Email: shekhar. singhi@hesohfl.com

DATE :14-01-2026
PLACE : DelhiNCR

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR MORTGAGOR

Description of the Property: Built Up Property bearing No.L-1/55, Land measuring area 31.5 sq
yards, i.e.26.34 sq mtrs, out of Khasra no. 59/6, situated in the Village Hastsal, Colony Known as
Mohan Garden, in Block-L-1, Uttam Nagar-110059. BOUNDARIES : EAST : Other Plot, WEST : Road,
NORTH : Part of Plot, SOUTH : Other Plot

Phiyeical Membess are requested to send a request iothe RTA of the
Company, KFIN Technologies Limiled al
ainward.riz@kfintech.com in providing Folio Mo., Mame of
member, scanned copy of the share cerlificate {front and back),
PAMN (salf-attested scanned copy of PAM card), AADHAR
{salf-atested scanned copy of Aadhar card), Phons Mumber

Tor registering/updating the emall address

Demat Members ane requested fo contac vour Depasitory participant{s)

and registadupdate your email address in your demat account. as

3.|DL/JNK/JNKP/A000001501, Mr. ANSHUMAN, H NO 14-10-2025 Rs. 18,97,046/-
116 1, GALI NO 30 VIPIN GARDEN EXTN, MEDICAL 07-01-2026 as on
STOR, Delhi- 110059 Mrs. KAJAL KUMARI, PLOT NO SYMBOLIC 14-10-2025 plus
84 G F, L 2 A BLOCK MOHAN GARDEN UTTAM interest thereon
NAGARWEST DELHI- 110059

Description of the Property: Build Up Second Floor,( Back Right Hand Side) Without roof rights, of
Property bearing No.R-11/111, area measuring 50 sq yards, (i.e 41.80 mtrs), out of Khasra No.60/8,
situated in the area of village Hastsal, and the colony known as Mohan Garden, Near Block-M, Delhi-
110059. BOUNDARIES : EAST : Flat Entry/ Other Property, WEST : Back LHS Flat/ Other property,
NORTH : Gali 10ft, SOUTH : Front RHS Flat/ Road 20ft.

4.|DL/INGL/MEBH/A000000829, ~ 13-10-2025 | Rs. 24,57,742/-
COI/CPC/ICPOF/A000008506, Ms. MANSI GAUTAM,|  07-01-2026 as on
Mr. VISHAL SHARMA, E 190, RAJAPURI UTTAM| SYMBOLIC | 13-10-2025 plus
NAGAR DELHI-110059 interest thereon

Description of the Property: BUILT UP PROPERTY BEARING NO. 394, PVT NO-303, THIRD
FLOOR WITH ROOF/TERRACE RIGHTS, TOWARDS FRONT RIGHT HAND SIDE, AREA
MEASURING 50 SQ. YDS |.E. 41.81 SQ. MTRS. APPROX OUT OF KHASRANO-681, SITUATED IN
THE REVENUE ESTATE OF VILLAGE NAWADA, AREAABADI COLONY KNOWN AS GALI NO-27,
OM VIHAR PHASE-1A, UTTAM NAGAR, NEW DELHI - 110059 BOUNDARIES: EAST : OTHER'S

per the process advised by your DB

The Board of Directors of the Company at s meeting held on Tuesday, 13h Janueary
2026 ("tha Board®) his appointéd MrC5 Pramod 58 and Mr. CS5 Biswajit Ghosh,
partners of Mis. BMP & Co. LLP, Praclising Company Secretariss, Bengaluru as the
Scrutmizer (“Scrutinkzer") for conducting the Postal Ballet and e-voling process Ina
fair and franspasant manner

The Scrutinizer will submil his repor ta the Chailrman of the Boasd, ar any other person
authorzead by ham alter e completion of scniing of evoling, and e resull of the wabing
by g-woting will be announced by the Chairman or any other person authorized by him
within préscribiod brmaeline. The resulls atong with thi repart of the Scrulinizer Shall b
displaryed on the Company’s websile (www. manjushresindia. com). The resalutions, if
passed by the reqguisite majority, shall be desmed to have been pasasd on Saturday,
14th February 2026 §.e., e st day o he e-valing peiod

Far any guearies /grevances relating vating by electronic means; Mambers are requested
o cantact: Mr. Himanshu Parmar, Company Secrélary & Compliance Officer, eavail id

investorredationsimanushresdindia.com

By order of the Board of Directora
For Manjushree Technopack Limited
Sd/-

Himanshu Parmar

PROPERTY,WEST :ROAD 18 FT. WIDE, NORTH: GALI 10FT,, SOUTH: OTHERS PROPERTY E' neA 153‘;‘;1*91'“‘”'9 st Company Secretary & Compliance Officer
Date: 14.01.2026, Place: Delhi-NCR Authorised Officer, Hinduja Housing Finance Limited ate . arary, Membership Mo, F10118
epaper.flnanc:aiexpress.cun‘. ) New Delhi o0 ©




